
NOTIFICATION

Jommu 7rh ol Aptll, 2026

s.O 9t .in exercise of ihe powers conferred by sub-section (l) of
seciion 128A of the Jommu ond Koshmir Goods ond Services Tox Act, 20'l 7

(Act No. V of 20171 (the soid Act), the Government, on the
recommendotions of the Council, hereby notifies the respective dote
specified in Column (3) of the Toble below, os the dote upto which
poyment for the tox poyoble os per ihe noiice, or stotement, or the order
referred to in clouse (o) or clouse (b) or clouse (c) of the soid section, os

the cose moy be, con be mode by the closs of registered person specified
in the corresponding entry in column (2) of the soid Toble, nomely:-

Ioble
st.

No.
Dote upto which poyment for
the tox poyoble os per the
notice or stotement or lhe
order referred to in clouse (o)
or clouse (b) or clouse (c) of
section i28A of the soid Act,
os the cose moy be, con be
mode for woiver of interest, or
penolty, or both, under the
soid seclion.

(1) (2t (3)

I Registered persons to whom o notice
or stotement or order, refened to in
clouse (o) or clouse (b) or clouse (c) of
section 128A of the soid Acl. hos been
issued.

3 r .03.202s

2 Registered persons to whom o noiice
hos been issued under sub-section (l)
of seciion 74, in respecl of ihe period
referred to in sub-section
(l ) of section l28A of the soid Act, ond
on order is possed or required lo be
possed by the proper officer in
pursuonce of lhe direclion of the
Appellote Authority, or Appellote
Tribunol, or o court, in occordonce
with the provisions of sub-seciion (2) of
section 75, for determinolion of the lox
poyoble by such person, deeming os if

Dote ending on compleiion
of six months from the dote of
issuonce of the order by the
proper officer re determining
tox under section 73 of the
soid Act.

Governmenl ol Jommu ond Koihmh
Flnonce Deporlment

Clvll Secrelorlol, Jommu/ Srlnogor

Closs of registered person

A*



the nolice were issued under sub-
section (l ) of section 73 of the soid
Acl.

2. This notificotion sholl be deemed to hove come into force Wth effect
from the I sr doy of November, 2024.

By order of lhe Governmenl ol UT ol Jommu ond Koshmk.

sd/_
(Shollendro Kumor),lAS

Finonciol Commissioner,
(Additionol Chief Secreiory)

No. FD-ST/139/2025{7 Doted.07. 04.2026
Copy to lhei
l. Secretory, GST Council, N6w oelhi (ln reference toCB|C Notificotion No.2l ln24<1, Dt:08.10.2024)

2. All finonciol Commissioners.

3. Principol Secrotory lo Hon'ble Lt. Governor.
4 .All Principol secretories/Commissioner/Secrelories to Governmenl.
5. Joint Secrelory, J&K, MHA, GOl, New D€lhi.

6. Divisionol Commissioner, Jommu/Koshmir.
7. Commissioner, Slote Toxes Deportment, J&K, Jommu/srinogor.
8. Excise commissioner, J&K, Jommu/Kqshmir.
9. Addilionol Commissioner Slole Toxes (Administrolion & Enforcemenl) Jommu/Koshmk.

10. Privola Secrelory to lhe Adminislrotive Secrelory. Finonce Deportment.
I l. lnchorge Websile, Finonce Deporlment.
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Deputy Secretgry to the Government.
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